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try to educate them and better their 15.51 Us. 
conditions rather than keep them in 
the same conditions in which they 
are. 

Therefore, the policies of this Gov-
ernment as laid down in the Finance 
Bill have been though out very care-
fully, As r said ,there is always scope 
for improvement, and we can go on 
improving it. 

Lastly, I want to refer to one point, 
and that is with respect to the LIC. 
It was said that the LIC had been 
exempted. I would like to point out 
that the LIC is not exempted at all. 
There is a different calculation for the 
LTC for this tax, i.e., super-tax. That 
is why it is separated from others. 
The LTC pays 22.5 per cent as super-
tax, while ordinary companies pay 25 
per cent. 

Shri U. M. Trivedi: 50 per cent. 

Shri Morar.ii Desai: I am referring 
1.0 supertax. In this relation, it is 22,5 
per cent h the case of the LIC and 
25 per cent in the case of the ordinary 
companies: an,! the local bodies pay 
16 per cent, and the co-operative 
societies also pay 16 per cent. There-
fore, let it not be tho:.tght that the 
LIC is being put on a different basis. 

Moreover. this hns .o~t b':':'n done 
only now. The LIC h,,; inhprited this 
taxation which was there obtaining 
for all the insurance pompanies which 
were there before. Therefore, I have 
done nothing new tn this matter. Let 
hon. Members not be unnecessarily 
suspicious in matters of LIC because 
LIC is now a nationalised institution. 

I hope my hon. friends will look 
at the Finance Bill and the fbancial 
measures of Government from this 
point of view and not from a preju-
diced point of view. 

Mr. Speaker: The question is: 

"That the Bill, as amended, be 
passed". 

The motion was adopted. 

·DEMANDS FOR EXCESS GRANTS 
(GENERAL), 1959-60 

Mr. Speaker: The House will now 
take up discussion and voting on the 
demands for Exec,;,; Grants in respect 
of the Budget (General) for 1959-60. 
There is one hour allotted to it. 
Members will be brief in their 
speeches. 

DEMAND No.2-INDUSTRIES 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 1,59,189 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Industries' for the year 
l'nded the 31st day of March, 1960". 

U>:MAND No. 31-SUPERANNUATION AL-
LOWANCES AND PENSIONS 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 6,75,986 be 
granted to the President to make 
good an excess on the grant in 
rl'~pcct of 'Superannuation Allow-
ances and Pensions' for the year 
pnded the 31st day of Ma:ch, 1960". 

D.:MAND No. 51-CENSUS 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 3,28,039 be 
granted to the President to make 
good an excess on the grant in 
'respect of 'CellRus' for the year 
ended the 31st day of Ma·rch, 1960". 

DEMAND No. 55--HIMACHAL PRADESB 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 27,93,071 be 
granted to the President to make 
good an excess on the grant in 
respect of Himachal Pradesh' far 
the year ended the 31st day of 
March, 1960". 

DEMAND No. 57-MANIPUR 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 5,83,467 be 
granted to the Presirle'lt to make 

-Moved with the recommendation of the President. 
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good an excess on the grant in 
respect of 'Manipur' for the year 
ended the 31st day of March, 1960". 

DEMAND No. 93-COMMUNICATIONS 

(INCLUDING NATIONAL HIGHWAYS) 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 14,44,S37 be 
granted to the Presiden t to make 
guod an excess on the grant in 
respect of 'Communications (in-
cluding National Highways)' for 
the year ended the 31st day of 
March. 19GO". . 

DEMAND No. 97-0THEH CrVIl. WORt'S 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 1.01,17,eSl be 
granted to the Presid,'llt to makp 
good an excess on the grant in 
respect of 'Other Civil Works' for 
the year ended the 31st day of 
March. 1960". 

DEMAND No. Ill-CAPITAL OUTLAY OF 

THE MINISTRY OF EXTEnN ,\L AFFAIHS 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 3.45.979 be 
granted to till-Pl(' .id""l [" nLlkt' 
good an eXC(,:.; "'l the gl allt ill 
respect of 'Cl!);L'.! Q-.ltlay lJ~ till' 
Ministry of 1'::<trr'1al A:r,,;:··' for 
the year ended the 31st day of 
March, 1960". . 

DEMAND No. 122-CAPITAL QVTLAY OF 
THE MINISTHY OF HEALTH 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 9.23,613 b(' 
granted to the> Presiden t to make 
good an pxcess On th(' grant in 
respect of 'Capital Outlay of the 
Ministry of Health' for the year 
pnded the 31st day of March, 1960". 

Shri S. M. BanerJee (Kanpur): 
would confine my remarks to Demands 
Nos. 31, 51, 55 and 115. Demand No. 
31 pertains to superannuatIon allow-
ances and pensions. T would refer 

briefly to superannuation allowance 
including pension. 

It has been seen that after retire-
ment of a government servant, it 
takes full one year and in certain 
cases, two to three years to finally 
decide the pension claim. In this 
House, this was referred to previously 
too. I know two cases where the 
l'mployt',,, actually died but their 
pension claim could not be settled. The 
same thing pertains to g,atuity. 
Gratuity i, the only Iif,,-sBving of an 
['mploo'cl-. He should be given his 
gratuity within three months or at 
ll'ast within six months of retiremcnt. 
But thnt is not being done. In most 
"I' th" unol'rtakings. whether in the 
p:ivnt(· :,('('tor or public sector, \\'h0r-

cver t his scheme is in vogue, such 
(I<-Iay, take plac('. I would requl'st 
the hon. Finance MinistE'l' to kindly 
('nl1sid('J' w-hpthC'l' som~' orders could 
110t be issupd to effect final payments 
without any delay. As a 1'ia media. I 
\\'ould sugg<'st th~t (ld hoc or provi-

,ionnl payments could be made imm('-
diat!'ly "n rctircml'nt and final adjust-
ments could be made at thp time of 
final p"ymcnt. This would save the 
n.tired government employee or pri-
vaLl; t-:nploY('l' J(On1 Ihl111(-l'Oll.':i diffi-
nLlL ... :.- \vhit":l 11,' g, ,Lral:y ~;'ie(·.~ ~;~~('r 

rc'tirclnnt. 

TIl(' han. Deputy Minisl1'l', replying 
on a previous occasion while excess 
grants were discussed. assured this 
Hnuse that pension rules had been 
amendpd and the quantum of pension 
had also been increased. The demands 
put forward by th,· All India Pension-

ers' Association with headquarters at 
Calcutta are three. The first is that 
thpy should also be entitled to dear-
n('ss allowancf'. Now onl:'l a portion 

of dearness allowance is being paid to 
thpm. Rut with the rising cost of 
livinl( when Government unfortunate-
ly has failed to check the soaring 
prices or hold the price line, it is but 
natural that the pensioners also should 
get something to eat. It looks rldlcu-
lou.. in my eyes that a pensioner 
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drawing a meagre pension of Rs. 25 
or Rs. 30 or even Rs. 100 or Rs. 120 
should not be given Rs. 45 or Rs. 50 
as dearness allowance. Some portion 
was merged, and in reply to a ques-
tion, the hon. Minister said that the 
pntirf' question was under considera-
tion. 

The second point is about commu-
tation of pension. The demand they 
have put forward is very simple. 
Suppose they c(}mmute a po;-tion of 
their pension, after the recovery of 
the amount. th" p,'nsion must be res-
tored. I hop,> this simple demand 
which does not involve very much 
linancial rep<'rcussions should be ac-
""pled by thl' han. Finance Minister. 

Demand No. ~5 relates to pre-parti· 
tion payments. I want to know what 
IS the- amount actualJy due from 
Pakistan at pn·.,,,nt. whether the~' 

han' rcsppct('d their commitm('nts 
which thp), made after the partition. 
My information is that they are not 
honouring any commitment of theirs 
and whatever was agreed to by Sir 
Phel'ozt' Khan Noon is not being 
honourl'd now by th(' present Pre-si· 
dent of Pakistan. I want to know 
what amount. has been realised and 
what still remains to be realised from 
Pakistan. 

Demand No. 51 pertain; t.o cenRUS. 
would once again plead in this 
House the case for upgradation of 
cities like Kanpur, Madurai, Madras, 
J aipur and others. The census figures 
of Kanpur show that it has a popu-
lation of 9.461,000 whereas the Cor-
poration once gave the figure of 11 
lakhs. When I asked why this dis-
crepancy was there, I was told that 
there ~as a floating population of 1! 
lakhs. I do not know how Ii lakhs 
people could float. They come from 
Lucknow to Kanpur. But after all 
Kanpur is not a corridor. So there 
must be something wrong in these 
calculations. 

As regards Madras, the Chief Min-
Ister stated in the State Assembly 
that the population of Madras City 
according to the CEnsus figures comes 
to 17 lakhs, and he would see that the 
Centre decided to upgrade the city 
to 'A' class. Since the census figures 
are provisional figures, I would request 
tha t before thf:'Y are finalised, these 
matters should be decided. 

Alter thl' census, what will happen'! 
Thousands of employees will be dec-
larpd surplus. With growing unem-
ployment. in this t'ountry, I would 
request the hOIl. j<'inance Minister or 
the Home Minister to kindly find out 
"omC' alternative jobs for these un-

"mploY"d pcopl". 

Dpmand No. 55 concerns Himachal 
Pradesh. Unfortunately, whenever I 
gil therc-;'ccently I had been there-
I find that it has hl'eome just a district 
(Jf U.P. Th" persons who bC'long to 
Himachal Prad .. sh havl' nothing to do 
with th" administratj,)n. I am sorry 
to Soy this. I do not look at it from 
a parochial J.."mt of view. I also 
('om" from U.P, But the people of 
Himaehal hav,' a genuine feeling 
against th.. working of this adminis-
t "alion therC'. In Him .. chal Pradesh, 
whell Wl' art' sanctioning amount after 
amount-it is necessary also to guard 
our border in the larger interest of 
spcurity-it is necessary to have roads 
and other things. 

But what is happening? Recently 
the tmnsport workers of Himachal 
Pradesh wen' told that if they want-
f'd to have the pensionary benefits 
under th" Himachal Pradesh Govern-
ment rules. no trade union legislation 
would he applicable to them. This 
sound('d something peculiar to me. 
After all, wheth('r it i.s Himachal or 
Punjab or any Prad('sh, they have to 
respect th" law of the land. Thousands 
of transport workM's have been given 
notice that within a specified time-J 
think it is the 1st July 1962-they 
should indicate whether they wanted 
the pensionary benefit and if they did' 
so, they would be deprived of the 
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other benefit which is generally guar-
anteed under our Constitution under 
various pieces of legislation. 

Then I come to the granting of loan 
or aid. In Himachal Pradesh, there 
are many houses which are in a dila-
pidated cond:tion which require reno-
vation. These have become no more 
than what we call in Hindi khandhar. 
Those houses of ex-rulers are being 
acquired by the Himachal Pradesh 
Government and I am sorry to say 
that huge amounts are paid for them. 
I wan·t an enquiry into it by a hi&h 
officer of the Central Gove:-nment. 
Whatever property belonged to the 
ex-rulers has been shifted on to the 
Himachal Pradesh Government in the 
name of farm. museum or cxhibition. 
I do not know what. But all those 
p~opprt'es have been taken at a very 
heavy price. 

16 hrs. 

In Himachal Pradesh, housing faci-
lities for those who are working in 
the hill areas should bc made avail-
able. Good accommodation wherever 
available should be acquired by the 
Government. but I find they arc being 
used only for hotel and not accom-
modation purposes. 

I want to say a word on Demand 
No. 115 about the commuted value of 
pensions. I would once againt request 
the Finance Minister to cons'der this 
demand of the pensioners. They saw 
the Prime Minister also. and he gave 
them a patient hearing, and I am sure 
tbe three points mentioned by them 
will be considered favourably and 
sympathetically. 

Shrl Dasaratha Deb (Tripura East): 
I want to speak on Demand No. 97-
Communications. 

The shortage Of aircraft has been 
a regular feature in the Agartala-
Calcu\ta sector. I drew the attention 
of the Minister concerned in May l&..t 
that since January this shor.tage of 
aircraft had taken place so many 

times, due to whioh 1500 KG of goods 
were held up at Calcutta and COUld 
not be transported to Agartala. You 
know that for the transport of goods, 
Tripura depends only on airlifting, 
and there is no other way of carrying 
things from Calcutta to Agartala. It 
means that if there is a breakdown in 
the transport system even for one or 
two days, much damage would be 
created in our territory. 

The first time I drew their a tten-
tion, I was told that care would be 
taken so that these inconveniences 
created due to shortage of aircraft 
would be removed. After a month 
the same thing repeated itself, and on 
the 24th of last month I put a ques-
tion here and the Minister told me 
that the aircraft was b('ing repaired, it 
would be sent there, and evecythinr: 
would be all right. But how long 
this sort of thing will go on, I do not 
know. They always giv(' me this son 
of assurance, but ultimately th(' th'ng 
remains as it was and there is no 
improvement. Therefoce I request the 
Minister to take proppr steps and 
special care so that these things are 
not repeated. 

Secondly, there is a tendency to go 
on increasing the passenge: fare in 
our part. At first it was Rs. 35, then 
it became Rs. 45 and then Rs. 52 and 
now it is Rs. 67. The people who 
have to come from Tripura have to 
avail only of the plane, there be;ng 
no othpr transPQ:i, and it is very 
difficult for a poor man to get out of 
Ag'lrtala. Government justifle. the 
increase by sayine that it wants uni-
fonnity of rates, but you cannot have 
unifonnity of ~ates unless the stand-
ard of living there imoroves. So. I 
Ru~~nst it should not be more than 
Rs. 45 per passenger from Calcutta to 
Agartala. 

Then I want to speak a word on the 
Home Min;",try, and that is not a minor 
point. The other day I got a copy of 
a memorandum submitted to the Home 
Minister and the Prime Minister by a 
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.Member of this House, Shri Biren 
DutLa. 1 want to uraw the attention 
·of the Home Minister to what is hlllP-
penmg in T,-"pul"a in Amarpur sub-
.d,vlslon 01 Ampi area. Very recently 
the Trlpura Administration has taken 
steps to drive out the Muslims from 
that area. Of course, if there are 
non-Indians or Pakistani nationals, 
they should be driven out. I have no 
objection, and I rather support it 
because the Government should take 
all care and precaution So that com-
p,ications may not arise regarding the 
safety of our country. But between 
the 4th and 6th June the Administra-
tion there has driven out 700 Mus-
lims, and out of them, as this memo-
randum indicates, 101 per50ns are not 
Pakl.;tan;s. They are Indians, and 
they have legitimate documents to 
prove that they arc Indian nationals. 
Their names have been in the voters' 
list sinc(' 1950 and they have voted in 
three gene:'al l'lcctions so far. If there 
is any objl,,·tiun, it should have been 
taken carlie: beforc' their names were 
entered in the rolls in 1948. How can 
you eay now that these people are 
P"kistani nationals? So, my point is 
this that whole we should drive out 
undesirable elements in the inte:ests 
of the country, every care must be 
taken so that bona fide citizens are 
not harassed and pushed across the 
border. Shri Datar is he:e. I request 
that he should visit the place and find 
out from the Administration there as 
to what is taking place, so that there 
may be no abuse. This is my earnest. 
request to him. 

Shri D. C. Sharma (Gudaspur): 
.think this b:ochure on the Demands 
for Excess Grants is a tribute in a 
way to the wholc,.ome practice of 
budgeting that has been prevailing in 
-our country in the last few years. 
Formerly these Excess Grants used to 
lImount to many crares, and nOW I find 
that their amount has dwindled consi-
derably. This shows that the budget-
ing is done much more carefully 
than before. I hope the time will 
>come when these Excess Demands for 
Grants will become a thing of the 

past, and there will be absolutely no 
occasion to discuss them. 

At the same time, I think that these 
Excess Demands for Grants are an 
indirect tribute to the watchfulness 
Of our Public Accounts Committee. 
Most of these have been pointed out 
by the P.A.C. and they have come to 
us 10r regularisation. I believe, of the 
many committees that this Lok Sabha 
has, this P .A.C. is really the gordian 
of the financial health and accounting 
integrity of our country, and I pay a 
tribute to the P.A.C. for being so 
ca:eful a-bout it. 

But I cannot help saying that all 
these Demands show the same medley 
of one word, "mis"-miscalculation, 
ffil.'i-al'r;val, mlscla'-;~Ifications mis-con-

not.ation of proforma ctc. r want to 
il;k the Finance MinistJ"Y whether the 
persons who work there are so absent-
minded that they do not know how to 
das:;i:y thOng, P:Lll(-rly, how to 
indent for things rightly and how to 
fram!' proformas correctly. I think 
thes" things are a very big slur on 
the working of the budget section of 
the Ministey. It show, that while 
other bod'es are ,'xcrcising so muC'h 
vigilance. these persons go on in theiT 
lorclly way of not tak'ng due precau-
tions about things. I now come to 
census. I think our ern sus operat'ons 
have on the whole been good but they 
have bepn like answer books in our 
examinations. 

16.10 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

Some answer books are very good 
but some students give us also how-
\prs. Some of the reports of our 
census operations are full of what "I 
may call in the academic language, 
howlers. There is a town in my cons-
tituency; everyone knows that its po-
pulati'on has increased tremendously. 
Anyone who passes by that town will 
be of that opinion. Yet our wonderful 
people who have taken the census have 
brought down its population. I eannot 
understand how that has happened. 
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Shri Bari Vishnu Kamath (Hosha-
ngabad): Which town? 

Shri D. C. Sharma: The name of the 
town is Batala. I did not want to give 
the name of the town; it is in my cons-
tituency. I do not talk about other 
cities like Madras or Bombay. I can 
find out things in my own constituency. 
How has that happened? The fact of the 
matter is that in some places and in 
some towns these census operations 
have not been done with as much care 
as they should have been done. One> 
mistake like this militates against th" 
5'Oundness of the conclusions that the 
Census CommissionC'rs may arrive at. 
So, I would request. th(' hon. Homl' 
Minist('I' to devise ways and means by 
which wp can have a good cadre of 
persons-we have a nucleus organisa-
tion-who can be entrusted with the 
census operations work. M'os! of (hese 
persons arc short term employees or 
even part time Nr casual employ"f's 
and therefore, sometimes the census 
ope>rations in our country arc not con-
ducted with as much exactitude as 
they should have been. 

Another point is about the pensions. 
My han, friend the Home> Minister 
will bc aware of the fact that I somp-
times write to him letters about pen-
sion cases of some persons and I  a 1-
ways get Vf!ry prompt replies from 
him. But the misfortune is that the 
pensi'on cases take such a lot of time 
in getting finalised. I do not know 
what kind of rules we have got or 
the British Government had left to 
as their Icgacy. 

Shrl Bari Vishnu Kamath: Change 
the rules. 

Shri D. C. Sharma: But I think 
there is a general feeii"g in the coun-
try that the pension cases a're not 
decided as promptly as they should 
be. I think it is a fundamental pro-
blem and the Home Ministry should 
look into it. They should appoint a 
committee to revise these rules so 
that people who suffer on account of 
the late payment of the pensions and 
the late deciSions about their pen-
sions msy benefit. The cost of living 
index has gone up and then I. • 

good case for these pensioners to 
have the quantum of their pension 
stepped up. I think something should 
be done a·bout that. These pension-
ers are everywhere in all parts of 
the world and we lind them every-
where. 

Shri S. M. Banerjee: 
pensioners, 

We are al;;. 

Shri D. C. Sharma: Yes; here are 
some pensioners in this House but I 
hOPe you would be very soon one of 
them. 

I was submitting respl'ctiully that 
the'S(' pensioners dps('l'vP a b('\(~r d(',lI 
at the hands of the G'ovel'llment. T 
think thc,rE' is an organisation which 
is presided 0\'(,1' by an ex-judge and 
he always sends us material about 
hard cases of these pensionCls. I think 
the Home Minis(~l' should bp a little 
more i(e'IH'l'OIlS to th" pensioners and 
a little' morC' carefnl and prompt in 
deciding their cases. Unless that i> 
done I do n'ot think that WI' ('an be 
satisfied. When I go about in my cons-
tituency su nlany pensioners come to 

me as they come to any other Mem-
ber of Parliament 3.l1d ask for these 
things. I think something should be 
done for these pc'rsons. 

My friend spok" about Himachal 
Pradesh and he said that he found 
UP'ians there. I have a great deal 
of respect and affection for the hon. 
friend wlho made this remarit, But 
I think therc is a ~onstitutional pro-
vision that certain posts should be 
reserved or the people of Himachal 
Pradesh. If there are some persons 
from U. P. to be found in Himachal 
Pradesh, I would welcome that be-
cause that is a sign of national inte-
gration. I know Punjab is were driven 
out of Delhi. 

Shri IT. M. Trivedi O\hndsaur): 
Punjabis aTe ('verywhere. 

Shri D. C. Sharma: They were' 
driven out of Delhi systematically but 
I have never made a complaint about 
that. U.P. people have come and 
some people from other States havE!' 
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come. After all they are also Indians 
and you cannot complain about that. 
Though there has been a systematic 
squeezing out of Punjabis from ser-
vices in Delhi, I did not complain 
about that.. (Interruptions.) 

Shri K. R. Gupta (j\lwar): He con-
tradicts your ,tatement; he is also from 
Punjab. 

Shri D. C. Sharma: If there are per-
'sons from U. P. in Himachal Pradesh, 
if there are persons from South India 
in Punjab, if the-re are persons from 
Maharastra in any part 'of my country, 
in Punjab and elsewhere, I think it is 
a symbol of national integration and 
we should welcome it. We should not 
be so narrow minded as to say: Why 
are non Bengalis in Bengal or why 
are Bengalis in Punjab? I welcome 
Bengalis in Punjab; I welcome people 
'Of all the States in Punjab, So, if 
some U, P. persons are to be found in 
Himachal Pradesh, I titink it is a good 
sign and I wish that in otheT States 
also there should be people present, 
who do not belong to titat State. That 
is a step towards nattonal integration 
and any small step taken in that direc-
tion is welcome. 

Shrimati Renu Chakravartty (Bar-
rackpore): I have four cut motions. 

Defective computation of pension 
Shrimati Reno Chakravartty: I beg 
to move: 

"That the demand for an excess 
grant of a sum of Rs. 6,75,986 in 
respect 'of Superannuation Allow-
ances and Pensions be reduced 
by Rs, 100." (1), 

High expenditure incurred on census 
operations 

Shrimati Renu Chakravartty: I beg 
1.0 move: 

"That the demand for an excess 
grant of a sum of Rs. 328,039 in 
respect of Census be Teduced by 
Rs. 100." (2) 

Educationa.l expenses on Manipur 
girls 

Shrimatl Renu ChakrRvartty: I beg 
"to move: 

"That the demand for an excess 

grant Of a Sum of Rs, 5,83,467 in 
respect of Manipur be reduced by 
Rs. 100." (3). 

National Water Supply and Sanitation 
Scheme 

Shrimati Reno Chakravartty: I beg 
to move: 

"That the demand for an excc·· 
grant of a sum of Rs. 9,23,613 J, 
respect of Capital Outlay of thE 
Ministry of Health be reduced 
by Rs. 100." (4). 

Mr. Deputy-Speaker: The cut mo-
tions are before the House. 

Shrimati Renu Chakravartty: Sir, I 
support what my han. friend Shri 
D. C. Sharma said when he spoke 
about the difficulties which the pen-
sioners often go through in the com-
plicated computation of their pensions. 
Sometimes it is so delayed that in the 
most difficult period of their lives, titey 
do not get it. Sometimes it actually 
comes when a man is dead. There arc 
cases like that also. So, making thes,· 
rules simple so that these cases could 
be dealt with expeditiously is very 
important. There is another question 
which has a much larger import. It 
is time we also think ab'out revising 
the pensions because the rate of every-
thing has gone up So much. The cost 
of living has gone up so much. But I 
do not think there has been any revi-
sion of the pensions. 

After all, when a person has put in 
so many years of seTvice, during the 
peri'od of his life when he really needs 
more he gets only too little, and it was 
always too little. Now, it is almost a 
negligible quantity. Therefore, I would 
like to have a simplification of the 
rules in regard to pension and enhan-
cement in the rates of payment. I re-
quest the Government to think more 
deeply as to how far they can revise 
1Jhe actual pe-nsions in keeping with the 
enhanced prices of today, 

The second cut motion which I 
would like to touch upon is in regard 
to Demand No. 51, with regard to 
census. The census has to be taken 
every ten years. It is a very, very 
imp'ortant function which the census 
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department has to undertake and on 
the basis of the census so much of our 
planning, so much of OUT national 
schemes and the rest depend. Even the 
question of our security depends on 
analysis of the census figures. There-
fore. the men who carry out the cen-
sus operations have to be very tho-
rough and have to go into the most 
interior places of the country and 
have to be ve:ry accurate. As· a matter 
of fact, I do n'ot know what Shri D.C. 
Sharma meant when he said that the 
figures relating to the population of 
towns have been reduced. But cer-
tainly we all know-and it is common 
knowledg~what has happened in res-
pect of the census figures of Assam, for 
example. The computation of the 
figures has been delayed n'ot only by 
months but by years. I do not know 
finally what is going to emerge. There-
fore, we all Tealise that the census and 
the computation of the census figures 
are very important. 

Once in every ten years we have 
this big operation. with a huge staff 
coming into existence. What I would 
like the han. Minister to realise is this. 
Right from the preliminary stage 
when the operation staTts, down to 
the period of winding up and final 
computation and compilation of the 
census figures and the publication of 
the results, the whole thing takes al-
most three years. During this peri'od, 
there are a number of people who are 
appointed. They acquire a certain 
amount of proficiency and efficiency. It 
Is. therefore, only right that, after they 
have put in this service of a bout three 
or four years, we should try to utilise 
their experience, as was done in the 
case of the census of 1951, with the 
help and support of Shri Mitra who is 
still the Registrar of Census Opera-
tion~, we were then able to absorb 
almost all the staff in various other 
projects connected with planning and 
other s"hemes. This lime, such a thing 
has not been done yet. I would urge 
that this aspect must be attended to. 
For example, in Alipore, in my State, 

there arc about 300 census operators 
who have been working since the past 
two or three years. We shouid have 
to utilise their services. They were 
promised that they would be taken on 
to the metropolitan organisation. Some 
sort of co-ordination between the Cen-
tre, the Home Ministry, and the State 
Government should be there so that 
they could absorb this staff. I would 
urge that this should be done. 

I do not want to add anything more 
on the question of Himachal Pradesh. 
But I do want the han. Home Minister 
to look into the question of Manipur. 
An excess grant is being asked far 
now for the construction of schools, 
hostels and teachers' quarters for tri-
bals and increased expenditure on con-
tribution paid in respect of shifting 
cultivation schemes by tribals etc. 
These additional funds are i"equired' 
because the original grant did not pro-
vide for these, because of oversight. 
It reads thus: "these additional funds 
were not provided through oversight." 
I want to ask the han. Home Minister: 
is this really the way in which our 
Central Government and its depart-
ments in the Ministry deal with all 
thes(' far-flung areas like Manipur, Tri-
pura and Himachal Pradesh? Of course. 
I do not know very much about Hima-
chal Pradesh, but I certainly kn"Ow 
about Manipur and Tripu·ra. I have 
been there with the Estimates Com-
mittee and I have seen what happens 
in Tripura. I feel that we are doing 
injustice to thOSe people. I am more 
than convinced On this point. Recen-
tlv, I saw the type of people who are 
put in there-the official committes-
for such important things as educa-
Hon of girls. What is the attitude of 
those people? Th('y are fashionable 
l~dies who a're put on to this work. 
They just go and say. "In Manipur. 
!(irls' education is very backward. 
Thl"V cannot speak English." We were 
absolutely shocked when we heard 
this rrmark. Whv should the MBnipur 
girls be spoken of like that? That Is 
one of the few areas in India where 
the women are haTd-working. They 
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have theIr own bazars to carry out 
their retail trade. They are one of the 
most advanced sections of society so-
cially; yet educationally they are the 
most backward. It is a sad thing that 
when we are putting up this National 
Council for Women's Education, we 
cann'ot even have one ManipuTi girl to 
head that. We have the wife of the 
Chief Commissioner on that body, who 
tel s us that the Manipur women are 
backward because they cannot speak 
ltnglish. In the note given in th!' 
pamphlet on excess grants, it is said 
that they have, through oversight, not 
provided for the constructions of hos-
tels, schools and teachers' quarters! I 
have no time heTe to describe all this, 
but if I tell this House some of the 
answers which I have received from 
time to time from the Ministry itself 
as to the progress made in regard to 
the construction of schools, hostels and 
teachers' quarters, the House will be 
shocked about the state in which we 
have left education, especially girls' 
education, in a State where women are 
socially and even economically a very 
important part of society. Therefore, I 
again say that I feel that as far as 
Manipur and Tripura are concerned, 
whCTe there are large numbers of tri-
bals, we are realy keeping them bqck-
w~rd bv our consci'ously not allowing 
them to develop because of the bureau_ 
cracv of the Central Government and 
the Central administration. 

Shrl Bade (Klhargone): It is not. 
~versight, but shart-sight! 

Shrimati Reno Chakravartty: My 
'\111."( "'oint is on Demand No. 122 with 
''f(fard to the national water supply 
tIld sanitati'on scheme. It is a TCA 
.... ogramme. We have not been given 
IJIIfficient data to find out exactly why 
"is excess grant is necessary. It is 
• Id that it was mainly due to the ad-
1ustment of incidental charges on ma-
terial and equipment received under 
the TCA programme for national 
water supply and sanitation scheme. 
We are not aware as to how this na-
tional water supply and sanitation 
IICheme is proceeding. But I would 
.y that this is a very important 

scheme; it is the question of national 
water supply. We know the position 
in all our cities and subuTbs. I come 
especially from an endemically chole-
ra-ridden area-Calcutta and its sub-
urbs. I think in the whole of A~ia It 
is one of the worst ch:olera-ridden 
areas. The WHO team has mentioned 
it. Yet, I would like to know what 
the water supply and sanitation scheme 
has achieved. We have this huge con-
centration of warking class, of refu-
gees, which makes Calcutta one of the 
biggest concentrations of population 
anywhere in the world with the worst 
sanitation, and worst drainage. Yet, 
we have this national water supply and 
sanitation scheme, the TCA program-
me, the WHO, the metropolitan orga-
niation; all these very big names. But 
we see that nothing PToceeds, and if 
you go there and see, y'ou will find at 
this time that there is no drop of 
wat!'r to be had in the bastees, in the 
quarters of the working class, and 
even in areas where the middle class 
peop'e live. Unless we proceed to 
solve this problem quickly, it is going 
to lead to the worst possible situation. 
There is no planning about the water 
supply scheme for which we have the 
TCA help. We do not know how far 
they have been really utilised. Also, 
there is difficulty as between the met-
ropo'itan organisation and the Ameri-
cans and the West Bengal Govern-
ment between those 'officers, etc. I want 
to know how far these foreign agen, 
cies have given us help. We do no' 
want them to interfeTe in our admi-
nistration. Wl' want that this money 
should be utilised quickly for the be-
nefit of th!' people because water is 
th" primary necessity of li'!e. Yet, we 
have not been able to give it. in one 
of the most crowded important metro-
politan centr!', like Calcutta and its 
suburbs . 

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, the demand for excess 
grants is pursuant to a note made by 
the Public Accounts Committee in its 
41st report and it is bettf'r that the 
criticism that is offered in that re-
port is reiterated. It has been said in 
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this House over and over again-and 
it has been said by the Public Ac-
counts Committee so often-that thesc 
excess grants must be made as soon 
as the appropriation accounts an' 
available. 

There is a convention that they 
should be made within two months of 
such appropriation. But these excess 
demands are being given to us, per-
taining to the period 1959-60, for being 
passed in June 1962. Why it took 
such a long time for these excess de-
mands to be presented is a very mys-
terious question. I cannot understand 
it. Is it that this machiery is not 
working properly or does it absolutely 
refuse to give any attention whatso-
ever to the reports of the Estimates 
Committee or the Public Accounts 
Committee? Is it merely water 
thrown on the stone that this Minis-
try does not take notice of these ob-
jections hat are being made from 
time to time and goes on acting in its 
own way, Is it. that the caravan goes 
on and the Public Accounts Commit-
tee Members go on only shouting at 
them, What is the idea behind it, I 
cannot understand. There must be a 
halt to this. This malady must be 
remedied and sooner it is done. the 
better it is for parliamentary control 
of our expenditure. 

I would first refer to the censU.'; 
question. This time a special direc-
tion was given that particular items, 
which were being entered in the pre-
vious census. must be given up now. 
I have not understood the reason be-
hind it. except that of the pious. wish-
ful thinking that by this method, pro-
bablv people will forget their castes. 
We have not forgotten our castes and 
we are not going to forget them. I 
do not understand why there should 
be this obsession about the castes. We 
make the most use of it. Everyone 
who goes into the election campaign, 
if he is a bania, he approaches a 
bania: if he is a Jain, he aporoaches 
a Jain; if he is a Rajput, he approaches 
a Rajput; if he is a brahmin, he ap-
proaches a brahmin. All these things 
.:are going on, Then, there are sche-

duled castes, there are castes and 
castes. What benefit was there to be 
derived by not getting then enumerat-
ed in the proper manner. I cannot 
understand this. For statistical pur-
poses, whether We like it or not, the 
enumerators ought to have been ask-
cd 1.0 cnumerate in the same mannt'" 
as theY did before. 

Another point about census is, 
have not. understood the argument 
that is advanced in the explanatory 
note (ii) Actually, when the whole 
thing commenced, it was suggested 
that 2000 tons of papers was neces-
sary for this purpose. Instead of 
2,000 tons, the actual supply amount-
ed to 1,643 tons as against the esti-
mate of 1,350 tons. The excess grant 
was for 293 tons. What prevented 
them from taking money for 2000 
tons when the estimate was made for 
2000 tons, Where is the necessity for 
excess grant at all? This e",plana-
tion is, in my opinion, the most chil-
dish explanation that can be given 
for the purpose of this eXcess grant. 

Referring to this question of national 
highways I often feel that we have 
become very static about national 
highways. When the National High-
ways Act was taken into considera-
tion we had an idea that it would be 
an 'evolutionary process and an in-
creasing number of roads in India 
would be declared as national high-
ways. Unfortunately, in respect of 
some roads which were in existence 
at the time of the British, because 
they were not passing through ~ig 
cities, because some sort of dOCile 
people live in those areas, the neglect 
of the Government of India is very 
patent. There is a road which runs 
from Delhi and goes right through 
the heart of Rajasthan, through the 
heart Of Central India-Madhya 
Bharat-and goes by the shortest 
route to Bombay. Notwithstanding 
that fact and the fact that that road 
was the first road that the British 
built in 1837 and it was used as a 
dark road, up to date that road hal 
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not been declared a national high-
way. Every brick that was built by 
the British in 1920, when the adminis-
tration of the road was handed over 
to the various States, has collapsed 
and the road has been in a dilapidated 
condition. Although some States have 
taken up the repair of some bridges 
and culverts, what prevents the Go\'-
ernment of India from declaring this 
road, which is the shortest route from 
Bombay to Delhi, being declared a 
national highway? I cannot. under-
stand, I would, therefore, sugg('st 
that there must be a dynamic body 
wnrking, with proper suggestions, for 
the declaration of highways as 
national highways and fOr the main-
tenance of the highways in a proper 
manner. 

1 come to demand No. 57. In these 
areas, whether it is Manipur, Hima-
('hal Pradesh or other areas, OIW thing 
which strikes the attention of us "tri-
bal welfare edul,ati.onal schemes". The 
moment I read this word ·tribe', it 
strikes me that somehow or otht·r. in 
India. we are doing everything within 
our power to proselytize the Hindus 
to Christianity. This word 'tribe' has 
never been described properly and 
has not been understood properly. Its 
significanCe has also not been under-
stood properly. Its significance has 
also not been understood. The mo-
ment a m>ln belonging to a particular 
tribe embraces Christianity, he ceases 
to belong to that tribe; he cannot in-
t.ermarry in that tribe. He is no lon-
ger accepted by the tribe and yet. it 
is he who derives the benefit through 
the machinations of the Christian 
missIonaries. It is the Christian con-
verts who get the benefits on account 
of the funds that are given to these 
tribes. The "ducational funds are 
entirely utilised fOr the upliftment of 
these people. They derive benefits 
from the American missions that art' 
there and also from the Government, 
because the controlling body is gene-
rally tlie so-called educated mission-
aries whom theSe missions have 
brought up. It is they who derive 
the benefit. The real poor man who 
genuinely belongs to the tribe, whose 
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culture is deep in our country, who 
l.elieves in the culture and religion of 
this country, who has got everything 
h do with this country, suffers. He is 
no: ,d'owl'd to benefit from the funds 
,,11:Jwt,d for the tribals. This tribal 
qu('stion must be looked into very 
carefully. L"ave aside Manipur; this 
is going on everywhere. The same is 
the stor\, in Madhya Pradesh, in 
ChotanagTJUr, ('Ie. At the cost of the 
mon('v Of th ... nation, We are increas-
ing tl~(' prosplytization of the poor tri-
bals. We should put a stop to these 
things. 

Shri Bade: These foreign mission-
~ries must he driven out of India. 

Shri U. M. Trivedi: They ought to 
be'. but I do not know when We will 
drive them out. 

I come to dl'manrl No. 115 regard-
ing p('nsions and superannuation allo ... 
wanee". I remember the present 
Minislt'!' of Stat(', Shri Datar, was 
kind enough to help me in securing 
p('nsion fOI' a big retired Government 
officer. But with all the help that the 
Minish'r could render. it took five 
,'cars for (he pension to be secured. 
There cannot be OIl(' man who can be 
pushed find pushed for getting pen-
sion for one individual. How much 
it must be costing several persons to 
secure their pensions! How many of 
them aI'" suffering! Th!'re musl b .. 
some committ ... !' appointed to look 
into this. either at the parliamentary 
level or at the Minisl£'rial level, 
whichever th.. Government may 
ehoose to have. These pension cases 
must be properly looked into. For-
merly. in the British days, pension 
was available for a man the moment 
he handed over his charge. What is 
happenin~ now~ Why is it that pen-
"ions ar" delayed? It is high time 
thnt w(' did wmething to ameliorate 
the condition of these poor pension!"rs. 
Very recently I came across the case 
of a' chowkidar. He C?xpired only two 
months back. That poor man was 
getting n pension of only Rs. 4 for 
the last 28 years. How could hr. 
maintain himself on Rs. 4? How can 



tl243 Demands JUNE 16, 1962 for Excess Grants 
(Genera!) 

11244 

[Shri U. M. Trivedi] 

we conceive of a man maintaining 
himself on Rs. 4? What 15 that pit-
tance that we are paying to him? We 
have been increasing the salarie~ of 
one and all. The ticket collectors 
who were getting Rs. 15 are now gett.-
ing more than Rs. 80. Why should a 
man get a pension of only Rs. 4? He 
should be given something more, at. 
least Rs. 30 so that he can make both 
ends meet. How many s~lch cas{,s 
are there where people are getting a 
pension of Rs. 4 Rs. 5 and H". 9? 
How long peoplE" can go on like this? 
A'Iter all. it is our duty to look 
after them. We have to di;charge that 
duty. We are going to provide old 
age pension. Old age pension should 
be provided not only to those who are 
government servantg but also to those 
who have rendered service to govern-
ment for 20 years, 30 years and more. 
They are living on a pittance dRs. 4. 
It is high time that Government look-
ed into these affairs and did something 
for the sake of these pensior.ers who 
have rendered service to thi;; country. 
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
Mr. Depllty-~peaker, Sir, r was won-
dering whether ill Cuntll'ction with 
the Demands fur Excess Grants it 
would be open to the hUll. Membel's 
to cover the whule ground, because 
only during the last few weeks we 
had the debate on the Demands relat-
ing to the various minbtries and there 
it was perfectly open to the hon. 
Members to travers" the ground n,-
levant to each particular ministry. 
For l'xample, I may point out 11l'l'l', 
that we' had a lengthy dl'bate so far 
as the HOllle Mmisll:Y'S j Ul ;sdidio,l 
was concerned. Himachal Pradesh, 
naturally, was discussed. Census 
operations were nut discussed by any 
hon. Member at all. Therefore I 
was rather doubtful as to whether a 
general discussion traversing the 
whok ground would be a proper one 
when Wc have got Excess Demands 
confined only to certain items. 

So far as the merits of these De-
mands are concerned, there was no 
objection at all, In fact, the Public 
Accounts committee themselves have 
made a recommendation that they 

ought to bl' regularised, I would; 
however, without technically depend-
ing upon the nature of such discus~ 

sions. point out to the ho,1. Members 
that whatever points they have made 
wou id be looked into very carefully 
'" far as future worl, is concerned. 

Certain hOll. Members said some-
l ;lin.g about census operations, SO 
J"11' as census operations were con-
('emcd, if thl'r" had been any dif-
ii('ulty at all it would have been bet-
ter if it had been pointed out to Us 
when the census operations were held 
l'arly last year-that is, in 1961. Now 
we "I'l' at the stage of compiling the 
various publications so far as the 
valuable information is concerned. 

S:lri n:, R, Gupta: We w"re not in 
the House then. 

Shri Datar: Hon. Members will 
kindly remember that a similar ques-
tion was asked 1 () me and I told the 
I·Iouse that we have got before us a 
particular schedule according to which 
all the informatiun which has been 
collected wilJ be duly collected and 
published in the form of special books 
and handbooks. 

Shri Bari Vishnll Kamath: It will 
take some time. 

Shri Datar: Therefore, that work 
is gomg on. Regarding the census 
operations, only one objection, which 
was perhaps relevant, was pointed by 
an hon. Member. He stated that the 
cells us officers had asked fqr 2,000 
lOns of paper. Actually, when the 
estimate was made it was little morc 
than what was act~ally required, As 
,)'ou will kindly notc, it was ultimate-
ly found that only 1,643 tons would be 
sufficient. We had, after calculation, 
asked for 1,350 tons. A little more 
was necessary, but it was far short 
of 2,000 tons which had been asked 
for. Under these circumstances, the 
House will kindly appreciate that 
economy measures in respect of 
paper, amongst others, are bemg fol-
lowed even in respect of such large 
operations as census. 



Demands JY AISTHA 26, 1884 (SAKA) Jolr Excess Granl:; 11250 
(GencTCL1) 

So far as Himachal Pradesh was 
t:oncerned, nothing was said about the 
merits of the demand. General points 
were raised as to whether there were 
certain officers from the adjoining 
State of Y.P. I may point out to 
Professor Sharma that only the other 
day there was a discussion as to 
whether a ~pecial Act which deals 
with reservation of certain posts al 
lower levels for the local inhabitants 
should or should not be continued was 
discussed on a Bill and it was ulti-
mately withdrawn. But I mjgnt 
poin t out that there are special pro-
visions. So far as domicilary restric-
tions are concerned, they are removed 
by an Act of Parliament. Still. in 
respect of certain packages of terri-
tories like Himachal Pradesh Tripura, 
Manipur and also a certair: part of 
Andhra Pradesh they have reserved 
certain posts at the lower levels. 
Therefore, it would not be proper to 
say that there has been an influx of a 
large number of officers from U.P. or 
other States. 

So far as Manipur was concerned, 
alI that was pointed out by my hon. 
frjend was that certain amounts which 
ought to haVe' been .. ,ked. wen' 
not asked at the proper time 
through oversight. His objection was to 
the expression "oversight". May I 
point out here that when very large 
schemes arc in operation it was on 
account of real inadvertence that the 
whole bill relating to certain schemcs 
could not be received in time. By 
the time they were ready, naturally, 
the work had to go On. Therefore this 
oversight or inadvertence wa. • only 
with regard to the submission of the 
schemes and not with regard to carry-
ing out of the schemes thp.mselvcs. 

Sh.ri Bade: Will the :v1bi:;ter say 
whether he has spent all the "mount? 

Shri Datal: It is not a question of 
spending. 

ISIu1 Bade: What portion has he 
spent? 

Shrt Datar: Let the hon. Member 
IUldellStand very carefully what was 
doae. There was some delay in sub· 
mitting the schemel; nothin, more. 

'fhe schemes were being carried out 
and the tempo of expenditure had 
nsen in suhsequent ~'ears,:'o far as 
the Second Plan is concerned. We 
had some shortfalls" 11 far as the 
earlier portion wa~ ('oncerned, but the 
tempo rose undo therefor~, larger 
amoullts had been requi'·ed. All that 
happ.med wao; that this amount was 
not asked for m time and by the time 
it was usked the year was over. Thllt 
was all the difficulty. 

Lastly, the non. Member made 
certain observations about the tribals. 
So far as the tribals are concerned, w" 
have got a constItutIOnal prOVIsion 
und('r which the Scheduled Tribes and 
the tr.bal areas are to be fully looked 
after. So far a, the Scheduled Tribe.' 
are ('oncerned, they have nothing to do 
with the question of religion as such. 
The question of religion comes into 
opel'alion only so far as the Scheduled 
Caste Hindus arc concerned. There-
fore, it would not be proper to bring 
in the qut'slion of religion and make 
certain observation. WhICh were more 
or les; of a general nature. It is the 
policy of the Government to see that 
the Scheduled Tribes are fully deve-
l<>ped, that their areas are fully deve-
loped and their interests are fully 
"ecured, 

The Deputy Minister jn the MInIstry 
of Finance (Shrimati Tarkeshwari 
Sinha): Mr. Deputy-Speaker, Sir, some 
of the points raised by hon, Members 
have bcen covered by my hon. Col-
league, Shri Datal'. There are one or 
two points which have been left and 
I would like to answer them. Some 
of the points that were raised have 
really become a feature like a hardy 
annual coming every now and then. 

There was a point about the delay 
in pre enting the Demands. It was 
asked why there should be any excess 
demands. So far as the delay in pre-
senting the Demands for Excess Grants 
is concerned, I would like to state th'it 
the correct position is that .he Demands 
for Excess Grants are pre.sented on the 
basis of the recommendations made 
by the Public Accounts Committee. I 
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would like to inform hon. Member.; 
here that the relevant Public Aecow1b 
Committee Seport on whidl thes .. 
Excess Grants have been asked for. 
that is, the Fo:ty first Report, was pre-
sented to Parliament only on the 19th 
March, 1962. Therefore this delay 
was very much unavoidable. I do not 
consider that it is any fault of th" 
Ministries concerned that they 1m 'Je 
brought these Excess Demands \,el'Y 

late. 

The Public Accounts Committee has 
very rightly adopted a procedur~ 

where.by it has _ tarted making reCOIll· 
mendations in regard to the execsSl·.; 
in advance of their main report. EVell 
if the interim report is recci \'cd, action 
1S immediately taken on them. 1 

would like to point out (0 hu,l. 
Members that out of a total number uf 
144 Grants and appropriatiolls pertain-
ing to 1959 and 1960. excesses occur-
red only in 14 cases. That does nol 
speak of a large number of cases whicil 
come in for the Excess GranL. I think 
tha t those excesses also in terms of 
money have been proportionately re-
duced by the concurrent saving in the 
respective minLtries concerned. It ha; 
been very much compensated by the 
savings that have accrued to various 
ministries 

I would like to inform hon. Mem 
bers that the whole question of bud-
getting and financial contrOl has been 
thoroughly examined in connection 
with the proposal made by the Com-
ptroller and Auditor-General in ID5U 
and a; we come across certain defects 
which cause these inconvenience., we 
try to remove them. 

A few hon. Members have made a 
point about the penr,;ions. Primariiy 
the Home Ministry and the Ministry of 
Finance are concerned with that. 1 
would like to mention that mostly ill 
the case of the e representations which 
have been received we have seen that 
improvements are made. I would JikP 
to inform the hon. Member that as 
early as April, 1961, we placed on the 

Table of the House a cO;Jy uf thE sim-
plified rule; which we ourselves 
brought out for avoiding these delays. 
1 do not say that not a single C'lse 
comes in which hardship is not causeCl 
but I think lakhs and lakhs of ca es 
arc being disposed of each year. 1\ 
few cases will always be there in which 
we cannot avoid that hard;-;h;p but 
mostly we now try to see t.h~t d~lays 
do not OCcur and if We arc able to 
lo"ate the delays in giving pension to 
individuals, we try to remov(' 'ht' 
calise for that delay. 

There were one 01' two points rai:;ed 
about thl' dearness allowance. A ;·e-
presentation was received by the 
Central Government about the dear-
ness alowance saying that it be gran-
ted to all pensioners irrespective of 
the date of their retirement. Shri 
Banerjee and Shrimati Chakravartly 
ha \'e more or less raised tllil t point. 
May I inform the House that an ad hoc 
increase to low-paid pensioners is 
under consideration and we wil! take 
" decision very soon on that matter? 

There was another point about the 
fixation of .. 

Shri S. M. Banerjee: Will you do it 
retro"Pectively? 

Shrimati Tarkeshwari Sinha: An 
ad hoc increase in the dearness allow-
ance is under the consideration of the 
Government. 

17 hn. 

The basic policy point that the 
pensio;1 rate should be increased for 
all retired persons was raised by 'om£' 
hon. Members. Whatever we say, we 
must also realise the implications of 
our words and ~tatements. It is very 
easy to say, "Do this Or do that," but 
the moment we say that, we should 
also study the implication of R"y pro-
posal 

Shri U. M. Trivedi raised this point. 
I dO agree that the low-paid pen'ioner; 
1re suffering hardship. But can we 
mitigate that? If we take the case of 
all the pensioners, we have to face the 
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problem of huge expenditure on only 
one item and that i ~ pension. Look-
ing to o~r financial position and QUI" 
capacity to spend money I woul? like 
to ask the hon. Member hImself 
whether he con iders this a feasible 
proposition. And the difficulty comes, 
in how arc we going to discriminate 
between one class of pensioners ami 
anoth"r class of pensioners. If we re-
ally accept hi; basic policy, then all 

II> the pensioners have got to be brought 
within this orbit. I do not think thl' 
hon. Member would have very seri-
ously considered the financial impli-
cations of this proposition. OtherwisP! 
he would not have ,.aid that the I P 
should be a general policy to allow 
an increase in all the pensions. 

But I would also like to tell hon. 
Members that the fixation of a pre-
determ;ned amount as the absolute 
minimum is not possible because of 
the reasOn that the size of the pension 
is directly related to the total streng-
th of pen'iOnary service and the 
emoluments drawn by a governm~n\ 

servant during the last thrr,<? ypars of 
his service. So his argument that the 
pensioners are virtually very low pa'd 
per'ons also does not hold true in all 
cases, because during the last years of 
his service the person gets the maxi-
mum amount of salary, and the pension 
i· computed and determined on that 
basis. 

I would also like to inform the 
House that we have also allowed 
certain educational concessi(;ns to 
low-paid government servants. But to 
earry this concession to all the pen-
sioners will be probably difficult. 

~ 
Then there was another point a·bout 

pension, that It is not being computed 
precisely because the pension rilles an 
not simple. I would like to inform 
the Hou'e that the quantum of pension 
depends on two elements: one is the 
qualifying service, and the other i.~ 

emoluments. The rules for reckoning 
both the e have been considered and 
simplified recently after the recom-
mendations of the Pay Commiss:on. 
do not therefore see that much hard-

ship i; now caused after the simpli-
fication of these rules. 

There i; an'Jthel' point which 
like to refer to. Shri Lahri Singh 
raised this point, and he went 
all out \0 say that nothing was done so 
far as water supply was concerned. I 
would like to say that he should be 
briefed with more facts before he 
makes such a sweeping statement in 
tnt' House. I have with me a full 
page about the achievements of the 
S,' and Plan so far as water supply is 
concerned. And, as he has made such 
a sweeping statement.. I would like to 
quat!' those figures. During th(. Second 
Five Year Plan, a provision of Rs. 57 
l't'ores-Rs. 34 erores in the Central 
Health Plan and Rs. 23 erores in the 
State Health Plans-was made only 
for National Water Supply and Slni-
lation Programme (urban). 208 
schemes estimated to cost Rs. 27.9 
crores were approved under this pro-
gramme during the Second Five Year 
Plan, and a loan assistance of about 
Rs. 42 crores was paid to all the State 
Governm,mts during that p~riod. This 
is for urban watei' supply. For rural 
water supply and sanitation schemes, 
a provision of Rs. 28 erore; was made 
in the State Plans under the Natjonal 
Water Supply and S3nitation Program-
me (Rural) during the Second Five 
Year Plan. 214 sueh schemes esti-
mated to cost about R,. 5.48 crores 
were approved during this period and 
expenditure under the Health sector 
of those schemes is estimated to be of 
tht, order of about R'. 18 crares. 

It does not mean that all that 
money has flown out and that no reslll1 
has been achieved. I would beg of 
him-not only he is a very seniN 
Member and has a lot of experience of 
the Legislature but he ha ; himself hpen 
in the Government-he should brar 
with me where facts are concerned. 
And he should at least keep this in 
mind that sweeping statements do a lot 
of damage in decreasing the confidf'mce 
of our countrymen towards the Plan. 

With these words I would reque.3t 
the House to vote all the-e Demand" 
for Excess Grants and I once again 
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repeat that we shall try our hest lu 
avoid all the delays and ('xcc,se'. d' 
possible. Before I concludt'. 

Shri D, C. Sharma: He wanted the 
Health Ministry t.o be abolisheu 

Shrimati Tarkeshwari Sinha: That 
is why I said that he was himself ;! 
Minister and he should not indul)!C' jl' 
uch 'weeping remarks. 

T would like to condude by quoting 
what Ghalib said Thl'se points hav,' 
been coming up again and again 
Ghalib sa~'s: 

lfT r.r rr orf "l'+l'sr ;\' rr "l'if~ ;j-.r Off f I 

~ ~n: f;:;;r '3'''f'Iit orr ;:r ~ l!5f if;T ~ift 'Itt< I 

Mr. Deputy-Speaker: I will now put 
Ihe cut motions to thl' vot" "r th" 
House. 

Shri U. M. Trivedi: On a point of 
order. Sir. thl's(' cannot b" put nO\'·. 
Then· is no quorum. These are finan· 
('j,,1 demand-_ 

17.06 hrs. 

BUSINESS OF THE HOUSJo: 

Shri Satya Narayan Sinha: I have 
to make a statement. I think tbat will 
be allowed. 

This morning some han. Membpn 
wanted to know whether we are brin,-
ing forward a Resolution regardinJ 
,[oint Committee of Parliament on 
Public sector undertakings. I hav(' 
just now received a letter from thO!' 
Minister of Industries. He says that 
~t least two days will be taken up in 
the House in discussing that Resolu· 
tion. If the Minister him"elf says two 
days, I do not know, perhaps the Housf' 
would like to have some more timl'. 
Certain controversial questions weI''' 
raised last time, you may remember. 
Therefore it i, not possible to bring it 
now as we have decided that th," 
House must adjourn on the 22nd. I 
propose to bring forward that Resolu-
tion early next session which is going 
to be called in the first week of 
August. 

Shri S. M. Banerjee (Kanpur): 
When will the session begin? 

Shri Satya Narayan Sinha: The 
sc'ssion may begin on the 6th of August. 
I promise that in the first week of the 
next session the Government will 
bl'ing fOl'ward that Resolution. 

Mr. Deputy-Speaker: We will take 
the voting on Monday. The House 
stands adjourned till 11 A.M. On Mon-
day. 

17.07 hrs. 

The Lok Snbha then ad;ourned till 
Eleven Of th" ("lock on Monday, June 
18. 19f12/J!/aisthn 28, 1884 (Saka). 


